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Following the amendment of the Airports Authority of India (AAI) Act, the 
Ministry of Civil Aviation is working out modalities for collecting the Advance 
Development Fee (ADF) by framing appropriate rules. The amendments to 
AAI Act of 1994 have been passed in both Houses of Parliament in 2003. In 
the light of this, Ministry of Civil Aviation has framed rules on ADF under the 
amended Act. But the modalities for passing on the fee collected would 
require rules to be framed by the Government of India. 

Considering the demand, I request the Central Government to sanction 
and release adequate fund on priority basis for completion of this project at 
an early date. Thank you. 

STATEMENT BY MINISTER 

Assassination of Shri Sunil Kumar Mahato, Member of Parliament (Lok 
Sabha), on 4th March, 2007 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Hon. 
Chairman, Sir, I rise, with a deep sense of grief and anguish, to inform the 
House of the tragic assassination of Shri Sunil Kumar Mahato, Hon. MP, 
Jharkhand Mukti Morcha (JMM) and two of his bodyguards and a local JMM 
leader at about 5.30 P.M. on 4th March, 2007 in village Baguria under 
Ghatshila Police Station of East Singhbhum district of Jharkhand State. Three 
other persons also received bullet injuries. 

Hon. MP had gone there to witness a local level football match along with 
four security personnel of Jharkhand Armed Police and other JMM 
supporters. Armed assailants holding small arms and posing as villagers were 
present among the spectators. In a planned move, the naxalites numbering 
around 40-45 including women members, suddenly overpowered the 
bodyguards, snatched their weapons and fired at the Hon. MP and his 
bodyguards. The naxals took away fourl NSAS rifles and ammunition with 
them. According to initial reports, the assailants raised pro-naxalite slogans 
after the killings. Sir, this is a statement based on the information sent by the 
State Government. 

Immediately after the receipt of information, Police force from Ghatshila 
PS. rushed to the place of occurrence. S.P. Purulia (in West Bengal) was 
contacted for sealing the nearby inter-state border. Combing operations on 
both sides of the border are in progress. Reinforcements from State 
Headquarters have been sent. DGP, Jharkhand and I.G. South Chhotanagpur 
are camping at Jamshedpur to supervise anti naxal operations in the area. 
The State has been put on high alert. 
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Government of India condemns this inhuman and tragic incident. Hon 
Minister of State (Shri Sriprakash Jaiswal) has visited the State and assured 
the State Administration that the Centre will provide all possible support and 
assistance. The Ministry of Home Affairs is maintaining a close watch on the 
situation. 

The Central Government provides financial, technical and manpower 
related assistance to the naxal affected states under various schemes of the 
Home Ministry. 

[MR. DEPUTY CHAIRMAN in the Chair] 

Under the Police Modernisation Scheme, Rs. 182.72 crores has been 
provided to Jharkhand in the last six years. During the current year, a Special 
Grant of Rs. 15 crores is being given to the State for purchase of 
telecommunication, weaponry and de-mining equipment. Jharkhand has 
been provided Rs. 20.92 crore under the Security Related Expenditure (SRE) 
Scheme till date. 

To address the issue on the Socio-economic front, under the Backward 
District Initiative (BDI) scheme, so far Rs 450 crores has been released to 
Jharkhand. The State has utilized Rs 348.18 crore 

In addition, the State has been provided 

- 16 Armoured Vehicles 

- 5 battalions of CRPF continuously for the last 3 years 

- Sanction for three IR battalions has been given by the Centre. 

The State has raised one battalion till now. Central Government will 
provide Rs. 20.75 crore per battalion against Rs. 13 crore per battalion being 
provided earlier. 

Under the SRE, till date Rs. 218.52 crores have been disbursed to Naxal-
affected States. Under this Scheme, reimbursement is given to the States for 
expenditure on ammunition, mobility for police personnel rehabilitation of 
surrendered naxals, ex-gratia relief to killed civilians and security forces, 
insurance to security forces etc. The total expenditure under Police 
Modernization is of the level of about Rs. 4,000 crores since 2000-01. The 
Sashastra Seema Bal (SSB) has been deployed for providing security on 
Indo-Nepal border. Further, 33 battalions of CRPF have been provided to the 
naxal-affected States, which involves an expenditure of about Rs. 1200 
crores. CPMFs have also been directed to fill-40% vacancies from youth of 
naxal-affected areas. 
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While the naxal problem in the country is of serious nature, combined 
efforts of the State and the Central Governments have shown some level of 
containment. Andhra Pradesh has achieved note-worthy success in 
controlling the problem through Special Forces, namely, Greyhounds and 
through other measures. 

In the country as a whole, the incidents of naxal violence declined from 
1608 in 2005 to 1509 in 2006, signifying a 6.15% decline. 

The Central Government has also put in place a strong mechanism for 
monitoring naxal activities and for evolving strategies to counter and closely 
address the problem. 

However, we certainly need greater concerted and co-operative" efforts 
between the States inter-se, as well as between the Centre and the States to 
achieve more acceptable results. We expect that the motivation and 
dedication of the State police, coupled with financial, technical support which 
includes equipment and manpower support from Government of India along 
with developmental programmes in naxal affected areas will have a significant 
impact on this problem. 

SHRI YASHWANT SINHA (Jharkhand): Sir, are we having clarifications 
now? 

MR. DEPUTY CHAIRMAN: Whoever has given notice will seek 
clarification. 
�
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SHRI SANTOSH BAGRODIA (Rajasthan): Mr. Deputy Chairman, Sir, the 
situation in the country and the world has changed. Not only naxal violence, 
but all kinds of violence have increased. 

MR. DEPUTY CHAIRMAN: Please seek the clarification. 
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SHRI SANTOSH BAGRODIA: Sir, based on that only I am seeking a 
clarification. It is not because that my learned friend over there has mentioned 
about the Jharkhand MP, but I want to mention that whatever has happened 
is definitely a serious matter. But does it mean that only when this kind of 
situation happens and only from those States MPs are at risk? MPs are at risk 
all over the country. They have to travel to remote areas for their political 
activities. There is a risk at their residents also in Delhi. I would like to know 
from the hon. Minister, in view of this situation, whether he would like to 
consider that this kind of security should be given to the public men, either 
they are in Delhi or they are on tour in the country, because saying that 
Jharkhand is in trouble and not other places, is not really a true thing. 

Then, Sir, he has "mentioned that they have allotted Rs. 450 crores. But 
the State has utilized only Rs. 348 crores. Is it because of the stringent rules 
or was the State careless in utilizing the full amount? This point may also be 
clarified. 

Then, Sir, will the hon. Minister like to make sure that some kind of police 
bandobast is made whenever MPs go for any kind of public function? The 
situaiton is such that 45 people come at a public place and not a single man is 
arrested, everybody runs away. That means it is a very serious matter. Will 
the hon. Minister look into it? 
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Mr. Chairman in the Chair. 

"In the country, as a whole, the incidents of naxal violence declined from 
1608 in 2005 to 1509 in 2006, signifying a 6.15% decline." 
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SHRI SHANTARAM LAXMAN NAIK (Goa): Sir ...(Interruptions)... 

SHRI JANARDHANA POOJARY (Karnataka): Sir ...(Interruptions)... 
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 Mr. 
Poojary does not know anything about it ...(Interruptions)... 

MR. CHAIRMAN: Let him finish. 
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MR. CHAIRMAN: Let him finish ...(Interruptions)... Please let him finish 
...(Interruptions)... The hon. Minister is going to reply ...(Interruptions)... 
Please take your seats ...(Interruptions)... 
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MR. CHAIRMAN: It is a serious matter ...(Interruptions)... 

� ��  & ��	 � �� E��� � Ask your MP from Jharkhand—she is not here today— 
what statement she has made about the performance of the Jharkhand 
Government ...(Interruptions)... Mr. Poojary, then, you come and talk to me 
...(Interruptions)... Then you come and talk to me ...(Interruptions)... 

SHRI JANARDHANA POOJARY: You are criticising the State 
Government... (Interruptions)... 

MR. CHAIRMAN: Mr. Poojary, please don't disturb... (Interruptions)... 

SHRI YASHWANT SINHA: What has she said? ...(Interruptions)... 

MR. CHAIRMAN: Mr. Poojary, please take you seat. ..(Interruptions)... 
This is a very sensitive matter ...(Interruptions)... Let him speak 
...(Interruptions)... Mr. Poojary, let him speak. This is a very serious matter... 
(Interruptions),.. 
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SHRI JANARDHANA POOJARY: Please allow us also to speak 
...(Interruptions)... 

MR. CHAIRMAN: Please take your seat ...(Interruptions)... I won't allow 
...(Interruptions)... Nothing will go on record ...(Interruptions)... Please take 
your seat ...(Interruptions)... Mr. Sinha, please finish ...(Interruptions)... 
�
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SHRIMATI BRINDA KARAT (West Bengal): Sir, on behalf of my party, I 
join this House in expressing our grief and anguish at this very brutal murder. 
We strongly condemn this murder and urge the Government to take steps to 
ensure that those who are responsible for this should be immediately caught 
and punished. 

Sir, there are two or three issues which arise out of the Home Minister's 
statement on which I would like to seek clarification. We know that many of 
these areas are naxalite-infested and there are such activities, and when an 
MP who is under protection could be attacked in this fashion, the question 
arises whether our Intelligence gathering agencies are 
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performing their duties, if there is a necessity to review that work, whether 
there has been any lag in the Intelligence information that either the State 
Government or Central Government is getting, which could permit such an 
incident to go on in this way. I would like the Home Minister to give a 
clarification on this issue. 

Sir, I represent West Bengal, Many of our districts in West Bengal are 
neighbouring Jharkhand. I do not wish to go into the political aspect of it; 
many of my colleagues have spoken about the present State Government and 
I am not going into the political aspect of it, but during the last two or three 
years we heve certainly seen many raids of naxalite groups coming in from 
Jharkhand and attacking our cadre in West Bengal. And it is a very politically 
motivated thing because these are people who have been fighting the 
naxalites along with the people in every possible political way. Therefore, they 
were targeted, and I can say it very clearly, as far as West Bengal is 
concerned, that there are retaliatory killings because we are confronting them 
politically. But the problem arises, Sir that even now there are so many cases 
where those who are guilty have not been punished or have not been caught. 
That is because of this inter-border movement which is taking place, 
particularly from Jharkhand into West Bengal and back to Jharkhand. 

In paragragh 13 of the statement, the Home Minister has said that they 
want greater concerted and.cooperative efforts between State and between 
the Centre and the States. So, my question is, can we set up some kind of a 
permanent mechanism where these incidents are taking place and where 
there is cross-border movement of thsese naxalite groups? What role can the 
Central Government have to ensure whether there is cooperation or not 
among the States? We have to a guarantee through a mechanism which 
would work regularly to ensure that such cooperation is there if there ts no 
such cooperation. So, what does the Central Government have to say about 
it? Can we think of such a mechanism? 

Lastly, I would like to express my deep condolences to the family and -also 
Jo the two policemen who were killed in the course of performing their duty.. 
Very often, we do express our solidarity and grief, but as time passes what is 
the plight of those families? What happens to their children? I think we need to 
be much more proactive on that. Therefore, I would like an assurance from the 
Home Minister as to the measures he is going to 
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take to ensure that the families are adequately looked after by the 

Government. 
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SHRI ARUN SHOURIE (Uttar Pradesh): Mr. Chairman, Sir, it is a matter of 
very great sorrow that a tragedy like this causes change in the tone of the 
Government's statements. Sir, you will recall that no two occasions, there was 
a full debate on internal security and when I had given the details about the 
spread of naxalites and the figure of 165 districts.which Bhandaryji has just 
now quoted, the Home Minister was pleased to say that the figures were 
misleading and the definition of 'Disturbed Districts' 
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had to be changed. It was accordingly changed, and, from 165 districts, 
suddenly, we came down to 72 districts. 

Sir, today it is a change in the Government's tone that today Andhr'a 
Pradesh is being complimanted for'Greyhounds'. When this debate took place 
exactly in this House and we pointed to the seriousness of the matter, 
'Greyhounds have been put in closets', we were told here in this House that 
our Government was not afraid to talk. Sir, the same thing happened with 
ULFA because arrangements were made preceding these incidents and then 
the 'peace talks' in a sense were the time that was being given to them to 
reequip, rearm, retrain and recruit. Therefore, Sir, I have a suggestion in this 
regard. The Prime Minister himself has made a very important statement that 
this spread of Extreme Left Wing violence is the greatest threat to India's 
security today. For that reason, I think, it is misleading. As the Home Minister 
has rightly pointed out, it is not a sufficient index to say this much has been 
spent on police modernisation.Various Members have been pointing out what 
has happened to that. So, I would say that I had an occasion to meet the 
experts who were involved and the police officials who were involved in 
combating Naxalism in a gathering at Raipur, just about a month-and-a-half 
ago. They were very distressed on many counts in that way. So, I would 
suggest that we discuss this matter fully and the Home Minister would be kind 
enough to apprise the House about what exactly is happening in regard to 
modernisation of the police forces. Terrorists are also modernising. They are 
modernising at a much greater pace. Similarly, the Home Minister has been 
apprising us about the coordination meetings that he has been holding with 
Chief Ministers, with Home Ministers, and they, in turn, hold various kinds of 
meetings. But, what is the result? There is a much greater coordination 
among the terrorist groups operating in different places. You are right, today, 
they are being pushed. Because of the lunacy in the peace talks, they are 
now being pushed out of Andhra and they have begun their activities in 
Chhattisgarh and in Maharashtra. So, unless we get to know this, unless we 
get to know information about the links of different political groups of different 
so-called civil liberties organisations, we can't have a useful discussion. The 
Home Minister should take the House into confidence on what the intelligence 
agencies are telling him about different political parties. 

And, finally, Sir, the point Brinda made that we always forget the sacrifices 
which the police and the military people made for the security 
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of the country and after that they are arraigned in cases. This happened in 

Punjab. I know how difficult it was for them to get lawyers. They came to me 

to help them organise lawyers. So, Sir, my plea is: Don't let this incident also 

go in waste. Please have a full discussion in which the details behind the 

Minister's statement are made available to the House. Thank you. 
�
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MR. CHAIRMAN: Now, Mr. Minister. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATH): Sir, 
certain queries have been made by the hon. Members. I would reply to those 
queries first. Mr. Sunil Mahato was given Y-category security and he was 
having two PSOs and five commandos with him. The second question asked 
was whether he had informed the district police. (Interruptions) 
 

SHRI DIGVIJAY SINGH: The first question is not answered. (Interruptions) 
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SHRI SHIVRAJ V. PATH: Sir, the second query was whether the district 
police was informed or not. We have received the written information from the 
State Government. In that written information, nothing is written about the 
information given or not given by Mr. Mahato to the district police. But, I am 
told by my officers—on telephone they did tell them— that no information was 
given to the district police by the officers. (Interruptions) 

SHRI YASHWANT SINHA: The State Home Minister personally went to 
the site. What is the information—if this basic information has not been 
collected by them? What is the use of such agencies? {Interruptions) 

SHRI SHIVRAJ V. PATIL: Sir, I don't understand, if you don't want to hear, 
tell me, I will sit down. {Interruptions) If you don't want to hear, I have no 
objection in sitting down. ...(Interruptions)... The question asked was whether 
information was given or not and the information which is given to us is that, 
information was not given. ...(Interruptions)... 

SHRI YASHWANT SINHA: But you did not say that. Sir, he did not say as 
clearly as he is saying now. He was trying to hide behind the State 
Government's information. 

SHRI SHIVRAJ V PATIL: But those information I can rely upon? 

SHRI YASHWANT SINHA: You own Minister, who went there. 
(Interruptions) What was Mr. Jaiswai doing there? Why did you send your. 
Minister of State? 
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SHRI SHIVRAJ V PATIL: I don't know whether you want to hear me or not. 

...(Interruptions)... Then, why are you objecting every now and them? I expect 
some kind of cooperation from atleast, senior Members and former Ministers. 
...(Interruptions)... I am categorically saying that in written statement this point 
was not mentioned, but in the talk which officers had 
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with the officers in the State, they have said that this information was not 
given. 

Then, Sir, the third question which was asked was: "What is the kind of 
help that would be given to the members of the police who have died in this." 
The inforamation which we have received is that they are likely to get Rs. 8 
lakh of insurance and other things also. In all, each family of the police 
personnel who has bee killed, is likely to get Rs. 10 lakhs. 

SHRIMATI BRINDA KARAT: What about employment? 

SHRI SHIVRAJ V. PATIL: That is for the State Government to decide I am 
saying that this is the kind of monetary help which will be given, and definitely, 
the police of the Government is to help the members of the families in other 
ways also, when the police people die in protecting others. Now, sometmes, 
the job is given, sometimes, the house is given, sometimes, admission is 
given to the educational institution, and many other types of facilities are 
provided to the survivors. 

Thirdly, a very important question was raised relating to the intelligence. I 
think, in order to contain any violent activity or terrorist activity, nothing is as 
useful as the intelligence is. The intelligence is collected by the Government 
of India, and it is made available to the State Governments also. But the 
information which is collected by the Government of India and given to the 
State Governments, is of a different nature. Now, they are in a position to find 
out the directions which the naxalites or the terrorists or any other kind of 
persons intending to create some violence are going to take; whether they are 
going to attack the politicians or the policemen or businessmen or some 
important installations like the railways, and things like that. Now, that kind of 
information is available. But the information, though it gives help to the police 
in the State, it does not fully help them because the time and the place where 
these incidents are likely to occur, are not known to the policemen in the State 
also. That is why it has become necessary to strengthen not only the 
intelligence agencies at the national level, but the intelligence agencies at the 
State level also, and there has been no meeting which we had with the hon. 
Chief Minister, Home Minister, the Chief Secretaries and the DGs, in which 
we have not discussed the importance of intelligence-collecting machinery. 
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SHRI SANTOSH BAGRODIA: You don't want to hear the Minister 
...(Interruptions)... You people want to go ...(Interruptions)... You are not 
interested in listening to the reply of the Home Minister ...(Interruptions)... 
Ycu were not interested in listening to the measures for the safety of the 
people. You do not want to listen ...(Interruptions).... You are only interested 
in politics....(Interruptions)... 

(At this stage some hon. Members left the Chamber.) 

SHRI SHIVRAJ V. PATH: Sir, we have been asking the State Governments 
to strengthen their special branches. Sir, you know very well that in the States, 
the special branches are responsible for collecting the information and 
providing the information, and we have also said that you prepare the plan, we 
will also prepare the plan, and whatever help is required to be given for 
strengthening the special branches collecting the intelligence, would be given. 
Now, this is an issue which is really very important, and we have taken it up, 
and I am happy to say that some State Governments have made provisions in 
their budgets, giving some more money to the police, and providing funds for 
strengthening their special branches. But, other State Governments have to do 
it, and probably, they would do it. This is a question which is not directly 
connectsd with this issue. I have replied to the queries made, and then, I am 
taking up the issue which have been raised by the hon. Members, and then, if I 
am allowed, I will refer to the policy which we should follow. So, the incident will 
be discussed; the issues will be discussed, and the policy will also be 
discussed. We would be very happy to receive the guidance to receive the 
views, of the hon. Members, so that we can make use of them and we can 
strengthen our machinery. 

The fifth point which was made was: Are you depending only on the 
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police force? Are you doing something to strengthen the economy of the 
people living over there? Are you doing something to help in some other ways 
or not? Sir, I have given, in great detail, as to what kind of steps have been 
taken by the Government of India and what kind of money has been given to 
the State Governments to strengthen and help the people in these States. We 
have schemes. Employment Guarantee Scheme is one of the Schemes. 
Then, providing mid-day-meals is another thing. And, then, we are giving 
funds to the State Governments to talk to the people who want to give up this 
kind of activity and join the mainstream. The work will be given... 
(Interruptions). 

SHRI PENUMALLI MADHU (Andhra Pradesh): Sir, alienation of tribal 
lands is one of the biggest problems. 

SHRI SHIVRAJ V. PATH: We have passed the law. It is you, the hon. 
Members, who have spoken about that. We have passed that law, and we 
would be using that law. Now, these things are being done, but it is not 
necessary for me to go into all these details. 

Now, about modernization and all those things, Sir, well, I thought that 
when I speak about the details of the incident, they would be asking: "What 
have you been doing to help the State Governments to strengthen their 
machinery to contain these kinds of practices?" That is why I have given the 
information in my written statement also. But, I am sure that this kind of 
information is not going to cover all the points, and it will not be possible to 
cover all the points in a discussion of this nature. If any other kind of 
discussion is allowed on this point, we will be only happy to put the entire 
picture before the House so that they can know. Now, some people say that 
you talk to them, but some, people say that you don't talk to them. We are 
willing to talk to anybody who abjures violence. We are not willing to talk to 
those who are taking the arms in their hands and are trying to control the 
situation, but talking is not prohibited. But talking to the persons who are not 
going to abjure violence is not going to help. And that is not the kind of policy 
we are following. We are not taking up the positions in extreme. We are not 
saying that only guns will solve the problem. We are not saying that only talks 
will solve the problem. We are not saying that only economic development will 
solve the problem. This problem has to be tackled by adopting different routes 
to reach the goal, the routes to provide peace and tranquility in the society. 
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Sir, about modernization and all those things, I think, I will discuss it. Now, 
as far as the security that is to be provided to the hon. Members is concerned, 
some hon. Members have raised this issue. Sir, you had also called a 
meeting, and we had the opportunity, given by you, to discuss this issue, and 
we have explained. Our policy with respect to this is to err on the safer side. If 
we have the information that somebody's life is likely to be threatened, or if 
somebody's life is in danger, we would like to give the security to those 
persons. There are persons who are wanting security, and there are persons 
who are not wanting security also. But this task has to be performed by the 
State Governments. And if we send our policemen to provide security to them, 
there are so many problems. We have received objections from the State 
Governments saying why are you doing thins. And some PlLs, and some 
cases also, have been filed in the High Court and the Supreme Court. But this 
issue we would like to deal with in a proper manner, and if anything has to be 
done in this respect, Sir, you will also guide us; the hon. Members will guide 
us. Hon. Prime Minister is, certainly, guiding us, and he has been telling us 
that wherever possible, wherever necessary, we should be giving security to 
the legislators; not only to the Members of the Parliament but of the other 
Legislatures also. That would be our policy. But on this, we have not come to 
any final conclusion. There is a Blue Book, and there is a Yellow Book. Now, 
the Yellow Book lays down the policy which provides as to how the security 
can be provided to the legislators and other important persons in the society. 
We are following that Yellow Book. If anything has to be added to that Yellow 
Book or any other kind of policy has to be adopted, we are open to consider 
that policy. I don't have to say anything more than this on this issue. 
�

� ��� � ���	 ���';��� �< �� � �������������
��� �� ��
���� ��� �� �� �
��� ��������K��
� ����
Z(= �� ��$�3 ������ ��.�'� ������������� �
��rich minerals ����"� �/"� ����
�����* '��� �������� 2�
�# ����* ���� '� 
� 
�* ����&� # &�t�A�� ������* �!A����� 
&��� Y 
��&�tA ���� -�� ���	��&�
� �* O� � �$� �� � &� � �� %�� �����
�� �
��� � ��� �� �O�� ��� � !�� ��
�� Z(= ��%0� � 1� ) �� ��� &� �&� �&�
���%&�
A ��# ��'-�= ����%��������%&�
A ���%@\� ��= �f 
 

� ���& �"�� ���
����@4��� ��
��3 ��� $̂"
��&������ ��
��&����%&�
A ��# ��'-�= ������(A�A �
'��:�1A ����# ���= ��������


�� �� ���


 

� ��� � ���	 ���(A�A ��'��:�1A �#��%����7��#���	��.��������"����"� �!�����.'
�!� 

499 



RAJYA SABHA [6 March, 2007] 
 
circumstances �1�������� E��E��&�����%&�
A ��K&��!� ��
����$��� &��&����%&�
A ��K&��!� �
���'-�= ����%������%@\� �= �f 
 

� ���& �"�� ���1���@ �4����
��� ��"&* �
����O�����# &�PCOs = ��Y 
����� ������ 0�3 ������= �= ����
.'
���/���� $̂"
��&�!�������%0�
A ��


�� �� ���


 
 

� ��� � ���	 ���!� �����7����/���� $̂"
����"�� ���7��$���


�� �� ���


�� ����/����� $̂"
����
"�� ���7��
� ����3 ��circumstance �1������circumstances �1���� 0�3 ����A �'[A �= ���� &����
	# ���.'
�������� ���$��� &�3 ��&��&����%&�
A ��� +��* �K&��!� ����'-�= ����%������%@\� ��
= �f 
 

� �� �& �"�� � ��
� ��@ �4� �� � �
�� � �� 	��&� � �* O� �� � ��� �* �� "&* ��� � ��O�'�� ��� �"� �� �
��
!�A��* �1�����* &'0����3 ������= �"�� � �� ������ &�3 Q�0���������������&��&����%&�
A ��# ��'-��$��
����%@\� ������3 Q�0���


�� �� ���


 
�  

� ��� � ����	 �����7EEEEE���7EEEEEEE� ��	������O2�
����O����&� ��� ��(A 
����� ���O2�
����O��������
�� E��E��&� ���� K��
���� ���%&�
A �� K&��!� ���� '-� = �� 3 ��circumstances �1f� �%�� ����
�%@\� �= �f� 
 

� ���& �"�� ���
���@ �4�����
��� ��	������= �argue � &��
���7���O�'��


�� �� ���


 
�
� ��� � �� ���	 ���Argue � ��7��
�
����O��� �� 

� �
� ���& �"�� ���
���@ �4����%0�� it is not given to me to argue with the Presiding 

Officer. 
�

� ��� � ���	 �����7���7��� ���argue ��7��
�
����O����


�� �� ���


 
 

� ���& �"�� ���
��@ �4�����'
�� �����* �������"�%��#��
����O������"�3 �����O2��'%��= �����
�%��	��&�%�����%&�
A ���%@\� ���
�	� �������� &�3 Q�0���� # �����= ��������&��%@\� ��#��-�
#�� ���$���."�!����6%�# ���� �* &'�%��������%��"0* �'��3 �����* ��f 

� ��� � ���	 ���, ��������


�� �� ���


 

SHRIMATI BRINDA KARAT: Sir, my question about inter-State 
...(Interruptions)... 

DR. BARUN MUKHERJEE (West Bengal): Has any arrest been made so 
far? 

SHRI SHIVRAJ V. PATIL: I will come to that. There is a very important 
question raised by an hon. Member and that question relates to the 
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cooperation and coordination ameng States and between the Union and the 
States. ! think that this is one of the most important questions. This question 
has to be considered by us in a proper manner. Now it is becoming very 
difficult for the State police to go to the adjoining States or the neighboring 
States to take action against them. That is why we have asked them to have 
an understanding and agreement among themselves and under that 
agreement to issue instructions to the police to consider the matters relating 
to the movement of police from one State to the other to take action against 
them. This is what we have asked. .But more than that, there is an idea 
floated that if these things are happening not only between two States but 
also more than two States and if there are offences taking place which have 
ramifications throughout the country, what the Union Government would do? 
Now this is really a very important question. This question is before the 
Supreme Court also and the Supreme Court has not given a decision on this 
point. But the Supreme Court has asked the Soli Sorabejee Committee to give 
its view to them to decide this issue. The National Human Rights Commission 
has also given information to them. We have been considering this question: 
Can we evolve a concept under which it becomes possible for the Union 
Government to cooperate with the State Governments to control this kind of 
things. If a law is made saying that certain kinds of crimes can be treated as 
federal crimes and in certain kinds of cases, the Union police should be 
allowed to take action against them, it will be very very helpful. This is an 
issue on which we shall have to crystalise our views and the States 
Governments have to cooperate with us. If the State Governments don't 
cooperate, then, it becomes very difficult. 

SHRIMATI BRINDA KARAT: Sir, that was not at all my point of trying to 
take away any.of the powers that the State Governments have on this issue. 
My only point was this. Where two State Governments are involved, is there 
any mechanism that the Central Government can set up to further enable the 
State Governments' cooperation with each other? That is my simple point. 

SHRI SHIVRAJ V. PATIL: If that is the point, I think, the first point was 
equally important are probabiy more important. This is exactly what is 
happening. When we put this issue before our colleagues from the States, 
they have their reservations. When they have reservations, it becomes very 
difficult. We do have a mechanism here. There is a mechanism 
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under which the Home Secretary speaks to the Chief Secretary; the Special 
Secretary (Security) also speaks to the QGs and the Home Minister speaks to 
the Chief Ministers. The Government has constituted an Empowered 
Committee to deal with these matters, of which some of the Ministers of the 
Union Government, some of the Chief Ministers of the States which are 
affected by terrorist movements, are also members. They can sit there and 
decide. What we have been insisting upon is they should prepare a plan as to 
how they would like to deal with it. They should mention in the plan as to how 
they will cooperate with the neighbouring States. Then according to that 
agreement they should issue instructions to the police. This kind of a 
mechanism is already there. (Interruptions). 

MR. CHAIRMAN: This matter is over. Hon. Members, there will be no lunch 
hour today. Now further discussion on the Motion of Thanks on the 
President's Address. 

MOTION OF THANKS ON THE PRESIDENTS ADDRESS 

THE LEADER OF THE OPPOSITION (SHRI JASWANT SINGH): Mr. 
Chairman, Sir, we are resuming the discussion on the Motion of Thanks on the 
President's Address to the Joint Session of both the Houses. I find that both 
the hon. Mover of the Motion,.as also the. seconder of the Motion have found 
it inponvenient to be present in the House. Sir, that is quite the standard for 
the Treasury Benches. Not for that reason, but for other reasons, I am unable 
to lend my support to the Motion that was moved by the hon. Maharaja of 
Kashmir and seconded by hon. Raashid AM. I recognize the complexity of 
governance in the present day because when this entire system of Motion of 
Thanks and Joint Session first got introduced, governance and Governments 
by themselves were much simpler. It is a far more complex exercise now and 
every Ministry of the Government expects two or three lines to be included in 
the Motion, which renders the entire text of the Motion as almost incoherent. 
But I have different reasons for not being able to support this Motion. It is a 
matter of great regret and sorrow to me that my difficulties of supporting this 
Motion as also the complexity of governance are compounded by the fact that 
the Leader of the Congress Party is today acting as the principle opposition to 
the Government. And it is the Leader who has 
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